
12.04 bn.

RET .RASE OF MEMBER

MR SPEAKER: I have to inform the 
House that I have received the follow
ing wireless message dated 7th April, 
1981 from Additional S.P., North Bara- 
Slet District 24 Parganas, West Bengal 
to-day:—

“I have the honour to inform that 
today (7/4/81) Shri Ashoke Sen, Lok 
Sabha Member participated in law 
violation movement  organised by 
Congress (I) a Baraset and was ar
rested U/S 151 Cr. P.C. He was pro- 
duuced before Sub-Divisional Execu
tive Magistrate, Basaset and was dis
charged forthwith by Sub-Divisional 
Executive Magistrate, Baraset".
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12.85 hrs.

COMMITTEE ON  PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

Twenty-first Report

SHRI G.  LAKSHMANAN (Mad. 
ras North): Sir, l beg to present the 
Twenty-first  Report of the  Com
mittee on Private  Members’  Bills 
and Resolutions.

12.05 hrs.

PUBLIC ACCOUNTS  COMMITTEE 

Eight and Thirteenth Reports

SHRI CHANDRAJIT YADAV (Az- 
amgarh): Sir, I beg  to  oiesent the 
following Reports (Hindi and English 
versions) of the public Accounts Com
mittee:*—

(1)Eight Report on action taken by 
Government on the recommendations 
contained in the Seventh Report (Sixth 
Lok SaEha) on Valuation of Immova
ble Properties.

(2)  Thirteenth Report on action taken 
by Government on the recommenda
tions contained in the Eighty-first Re
port (Sixth Lok Sabha) on Export of 
Defence Stores and Modernisation of 
Processes of Production in a Factory.

12.06 hrs.

ESTIMATE COMMITTEE

Seventh Report

SHRI S.B.P. PATTABHAI RAMA
RAO (Rajahumundry): Sir, I beg to 
present the  Seventh  Report (Hindi 
and English  versions)  of the Esti
mates Committee  on  action taken
by  Government  on  the recom
mendations  contained  in  the
Eighteenth Report of  the Estimates 
Committee (Sixth Lok Sabir*) on the 
Ministry of Finance,  Department of 
Economic Affairs (Banking Division) — 
Credit Facilities to Weaker Sections of 
Society and for Development of Back
ward Areas.

12.06 hrs.

COMMITTEE ON PUBLIC UNDER
TAKING

Fifteen Report

SHRI BANSI LAL (Bhiwani): Sir, I 
beg to present the  Fifteenth Report 
(Hindi and English  versions) of the 
Committee on Public Undertakings on 
action ta?:en by  Government on the 
recommendations  contained  in the 
Fifty-third Report of the Committee on 
Public Undertakings  (Sixth  Lok 
Sabha) on Air India-Commercial and 
Staff Matters (Ministry  of Tourism 
and Civil Aviation).

12.07 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

Situation arising out of agitation by 
tobacco growers in Maharashtra and 
Karnataka demanding remuneration 
prices.

PROF.  MADHU  DANDAVATE 
(Rajapur): Sir, I call the attention 
of the Minister of Commerce to the 
following  matter of urgent public 

importance and request that he may
make  a  statement  thereon:—

The situation arising out of agitation 
by tobacco growers in Maharashtra 
and Karnataka demanding remunera
tive prices for tobacco and for elimina
tion of malpractices by middlemen.
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Sir, you had '-'-kept it  suspended 
because the Minister  of Agriculture 
was out of India.

MR. SPEAKER: Now they say that 
this is the baby  of the  Commerce 
Ministry.

PROF. MADHU  DANDAVATE: As 
a result, the Minister of Commerce has 
also gone out of India.

, MR. SPEAKER: If you want,  we 
can wait; he will be back tomorrow.

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE  (SHRI 
KHURSHEED ALAM KHAN).  Mr. 
Speaker, Sir, It is with deep grief at 
the loss of lives resulting from  the 
agitation of Beedi Tobacco farmers in 
Jvfippani that I rise to make this state
ment regarding the situation arising 
otit of the agitation by the Beedi To
bacco growers in  Maharashtra and 
Karnataka damanding  remunerative 
prices for Beedi Tobacco and for eli
mination of malpractices by middle
men.

The Conference of Beedi  Tobacco 
growers of Karnataka,  Maharashtra 
and Gujarat held at Nippani on the 
24lh Feb. 1981 resolved to request the 
Central Government to start monopo
ly procurement of Beedi Tobacco or 
atleast declare  minimum  support 
prices of  Rs. 10 to Rs. 15 per Kg. 
quality-wise. This was subsequently 
followed by another communication 
in 'the first week of  March,  1981 
d̂d̂essed to the Agriculture Minister 
that the Action Committee had de
cided to start “Rastha Roko Anaolan” 
at National Highway No. 4 from 14th 
March, 1981 and if desired, they would 
come to Delhi for negotiations before 
Hth of that month. It is understood 
that an agitation was launched by the 
tobacco growers in Belgaum district 
from 14th. March, 1981.

Price support  operations  by the 
Government cannot be seen in iso
lation. They have to be linked  up 
witji measures taken or proposed to 
he taken so as to prevent situations

of glut in future which might nec
essitate adhoc measures. The regula
tion of production is also essential in 

order that there  is a balance bet
ween  demand for the  com modity with 

in markets and the total production.

Under the Tobacco Board Act, at 
present Government is empowered to 
regulate production only in respect of 
Virginia Tobacco.  Accordingly, Gov
ernment is vested with the responsibi
lity of ensuring remunerative prices 
to the farmers, keeping in view  the 
demand for Virginia tobacco in India 
and abroad. Exercising this  power, 
the Tobacco Board had, in  Andhra 
Pradesh,  regulated the area under 
cultivation of Virginia tobacco this 
year and the result has been extremely 
encouraging inasmuch as out of the 
anticipated production of 100 thousand 
tonnes of Virginia tobacco, bulk  of 
the marketing is  already over  at
prices above the  minimum support
price and even higher than the price 
obtained last  year. No such power 
for  regulating  production  of
Beedi Tobacco has  yet been vested 
in the Central Government.

One of the essential reasons for the 
unfortunate state of affairs in regard 
to production of Beedi Tobacco is that 
the total production is not in conso
nance with the demand lor tne same. 
If there is parity between demand
and supply of beedi tobacco, the mar
ket can generally be  expected  to 
operate normally with some kind of 
an assurance for a  reasonable price 
for the growers. In the years of over
production, the prices tend to depress 
significantly to the detriment of the 
growers. It may be noted here that 
barring a small  volume of exports, 
beedi tobacco is essentially consumed 
within the country.

The average  production of beedi 
tobacco in the country is of the order 
of between 100 to 150 thousands ton
nes, of which  approximately 80 per 
cent is grown in  Gujarat and the 
balance in Karnataka and Maharash
tra. According  to the  projections
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made by the National Council of Ap
plied Economic Research, the total es
timated demand of beedi tobacco, for 
internal market as  well as exports, 
during 1982-83 will be 133 thousand 
tonnes while there will be only mar
ginal increase in subsequent years till 
1988-89 when the demand wrould  be 
137 thousand  tonnes. It is against 
this background that the need for an 
amendment of the Tobacco Board Act 
conferring powrers for regulation  of 
areas under beedi tobacco has to be 
viewed and a decision taken by Gov
ernment.

There is no  information available 
pointing out that there is at pressnt 
a glut in the Beedi Tobacco market.
For an item like beedi tobacco which 
is essentially meant for domestic con
sumption spread throughout the coun
try and which does not have a large 
export market, it would not be prac
ticable to have a monopoly procure
ment scheme. For fixing  minimum 
remunerative  prices,  Government 
takes into consideration the report of 
the Argicultural Prices Commission.
For Virginia Tobacco, minimum sup
port prices have been fixed by Gov
ernment in the light of the  recom
mendations made by the Agricultural 
Prices Commission. For beedi tobacco. 
Agricultural  Prices  Commission 
has not been asked to make any study. 
Government would like to take a de
cision on the  question of amending 
the Tobacco Act for regulation of the 
area under cultivation for beedi tobac
co, before taking further decisions on 
minimum support prices. The ques
tion, however, whether  any limited 
quantity of beedi  tobacco could be 
purchased, as was  done in 1978 by 
NAFED, will be looked into and  a 
decision taken shortly.

PROF. MADHU DANDAVATE: Mr. 
Speaker, Sir, though the attention of 
the Minister, of the Government and 
of the House has been called to this 
burning problem in Nippani and other
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parts of Karnataka and Maharashtra, 
it could be done only after 10,000 far
mers had to face police-firing-unfor- 
tunately, as you  have said in your 
statement, some farmers had to die. 
And the agitations are continuing.

The subject  matter of this Call- 
Attention Motion is not the law and 
order situation in the States, but it 
is really the economic factors and the 
economic demands and, therefore,  I 
would like to  concentrate on those, 
and in the light of the statement that 
has been made by the hon. Minister,
I would like to make certain queries.

The nature of the  Call-Attention
Notice is rather complex. It involves 
boMi the agricultural aspects as welf" 
as the commerce aspects. I am happy 
that both the Ministers are present;
I am happy that they are sitting side 
by side, so that there will be coordi
nation . . .

MR. SPEAKER; Not only that, on 
one bench.

PROF.  MADHU  DANDAVATE: 
They are on the same bench because 
they happen to be in the same Gov
ernment.

Sir, as far as the agitation is con
cerned, it is an agitation for remune-- 
rative prices for beedi tobacco. That 
is the root of the problem. The agi
tation and whatever has  happened 
afterwards are only consequences. So 
it is necessary that we go to the root 
of the problem.

The most crucial aspect in this en
tire problem is the  Tobacco Board 
which has been set up under the Indian 
Tobacco Board Act, 1975. Unfortun- 
nately or fortunately there are certain 
aspscts and jurisdiction of this Tobacco 
Board which are  overlapping with 
certain aspects of the  Agricultural
Prices Commission. I hope the hoft. 
Minister will take note of that.  To-



some extent he has already taken note- 
of that in the statement and he has! 
given a hint that certain amendments 1 
are already needed and I hope that 1 
“those amendments will be made.  j

Accord’ng to this 1975 Indian To
bacco Board Act, the various objec
tives of this Act have been:(l)  to 
regulate the  production, of tobacco,
(2) promote grading at the farmer’s 
level, (3) have constant watch on the 
price  movements  (not  passively 
watch), (4) ensure fair and remune
rative prices to the growers, (5) de
velop markets for the  tobacco in 
India and abroad and lastly, to under
take research activities that  would 
develop leaf tobacco industry.
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Why has this Indian Tobacco Boar'1 
Act of 1975 failed to a very great ex
tent? It is because there are certai:1 
loopholes in this law and I hope the 
hon. Minister will have a second look 
at this Act. and he will try to pro
pose certain amendments.

You will probably be shoked and 
surprised to know that Sections 10 and
II of the Act provide that all func
tionaries in the tobacco industry in
cluding growers and exporters should 
get themselves registered with  the 
Board. There is a clear and mandatory 
provision that all functionaries includ
ing growers and exporters have to be 
registered in terms of the provisions 
of the Act. But strangely enough, the 
domestic cigarette manufacturers are 
excluded from this restriction. Domes
tic cigarette manufacturers are totally 
excluded from this restriction. And a 
still stranger paradox is that, not only 
they have beeen excluded from these 
restrictions but they have been given 
representation on the Board. They can 
participate in  the  policy  framing. 
They can take policy decisions. But, 
as far as restrictions are concerned, 
they are not  responsible  at  all. 
Heads I win and tails  you  lose— 
tiiat is the aspect as far as this law is 
concerned and because of this lacuna

and loophole in the law  will  flnu- 
that a number of difficulties are creat
ed in the implementation of this Act.

As far as the  composition of the 
Board is  concerned, it is still more 
interesting. I  would like to know 
from the hon. Minister whether he 
would like to re-examine this prob
lem in depth and try to reconstitute 

the Board. As far as this Board is c0n- 
cerned,  in this  Board—that is the
Tobacco Board, out of 22 Members in
cluding the  Chairman, only 4 are 
representatives  of  the agricultural 
growers.  Only  4  representatives. 
And manufacturers of cigarettes are 
excluded from the  registration but 
they have received representation on 
the Board. They can participate in 
the policy formulation. I would sug
gest that out of the 22 Members of the 
Board, two-thirds should be represen
tatives of growers and unless that is 
done, the will and aspirations of the 
growers and agriculturists will never 
get reflected into this Indian Tobacco 
Board at all. Now, that is one of the 
shortcomings of the Tobacco  Board 
and I hope that the hon. Minister will 
consider this problem in depth.

18, 1903 (SAKA) of agitation by 310
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As far as prices are concerned, the 

Act in Sec. A 2 (d) provides for fixa
tion of minimum gradation and grade- 

wise prices for the purpose of exports 
But it is completely silent about the 
fixation of grade-wise minimum prices 
for the farmer grades. Why is this 
paradox, Sir? You are an agricultu
ral expert. Through you I would like 
to ask that question because that will 
gain certain weight. I would like to 
know...

MR. SPEAKER:  Professor,  have
other questions been bypassed?

PROF.  MADHU  DANDAVATE: 
No, Sir. But  I wanted  to stress 

this question more. Therefore, I re
ferred to you.  - -
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Don’t worry. I am going to refer 
to you still further. In the context of 
the Conference at  Kolhapur,  the 
National Agricultural Cooperatives Fe
deration may be asked to purchase the 
biri tobacco so that the monopoly and 
big traders and businessmen  can be 
completely ended. He has thrown a 
hint that he is willing to do that. But, 
I would request the hon. Minister to 
take the initiative and see that the 
NAFED is given the necessary res
ponsibility so that the monopolies are 
completely eliminated.

Sir, the monopoly procurement has 
been demanded by the growers them
selves and you have given this ex
planation  that, for  one  type  of 
tobacco, it might be possible but, for 
the biri tobacco, it will not be possible. 
Those who are experts in this parti
cular field have come to the conclu
sion that you need not have this type 
of discrimination at all. Even the biri 
tobacco can be brought  under the 
monopoly procurement  and so,  I 
would like to have a categorical ans
wer whether Government will be will
ing to examine this problem in depth 
and come to a definite solution.

As far as the fixation of minimum 
prices is concerned, suggestions have 
been made by the growers organisa- 
sations that for the first grade, it 
should be Rs. 15 per k.g., for the se
cond grade, it should be Rs. 12 per 
k.g. and for the third grade, it should 
be Rs. 10 per k.g.

I would like to know whether you 
would be prepared to consider these 
suggestions that have been made by 
the organisations  of the growers. I 
would very much like that Govern
ment should consider the prolblem of 
constructing their own warehouses and 
see that these facilities are made avajU 
able. Not only that. You should also 
make it compulsory that the mer
chants and the businessmen must pur
chase from the Governmnet  Sales 
■Godowns. If that is done, perhaps,

tobacco growers etc. (CA)

the malpractices by the middlemen 
can be eliminated.

The malpractices by the middlemen 
is one of the aspects of my call atten
tion notice. Therefore, I have speci
fically referred to this particular pro
blem.

MR. SPEAKER; Have you read it?

PROF. MADHU DANDAVATE:  I
have carefully gone  through  the 
statement that has been made  by 
the hon. Minister. On very few oc
casions, we are able to get the state
ment in time. Fortunately, this  is 
one such occasion when I was able 
to  get at 11 O’Clock the  statement 
from the hon. Minister. I must con
gratulate the Minister. In this session, 
at no occasion has it happened that 
before we come to the House, we get 
a copy of it. Fortunately, I have got 
a copy of the statement. From this,
I have been able to see what it says 
as far as production is concerned.

MR. SPEAKER; Should I give you 
another copy?

PROF. MADHU DANDAVATE: No. 
As far as production is concerned, 
he has said that the difficulty would 
be created if there is over-production 
of biri tobacco.

Sir, if excess production is there— 
that is the plea that you are taking 
for bringing in biri tobacco under the 
monopoly procurement and also bring
ing it within the jurisdiction of Agri
cultural Prices Commission and also 
the Tobacco Board—I would like to 
make a concrete suggestion. I would 
like to have a good response  from 
Government. I cannot make sugges
tions because this is a Call Attention;
I must only ask questions. Therefore, 
the qusstion is: what would be your 
response to my suggestion that where- 
ever there is an excess of production, 
will the Government purchase  the 
excess tobacco and use it for pro
ducing nicontine and fertilizers?

PROF. N. G. RANGA  (Guntur) i
It should be stored.
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What is the use of storing it? Their 
contention is that if it is stored up, 
in that case, the prices will go down. 
That is one of the reasons. My con
structive proposal is this. I want to 
get a constructvie response from the 
hon. Minister because I know that the 
hon. Minister is a man of constructive 
po’icy and constructive spirit. I  am 
sure that he is capable of responding 
to the constructive proposals and sug
gestions. Therefore, what I would like 
to know this:  If there is excess of
production of  beedi tobacco, may i 
know whether the Government  will 
utilise the same for producing Nico
tine and Fertilizers?

Then, Sir. at present there is  no 
representation for the grower on the 
Market Committee. I would like to 
know whether  the hon.  Minister 
would 'ike to give adequate represen
tation to the growers on the Market 
Committee. The cost of production is 
a very important factor and it has 
got to be properly assessed.

I would suggest that the Index of 
Prices for both industrial and agri
cultural products may be tagged to
gether so that the purchasing capa
city of the farmers is  maintained 
equitably. This is a very concrete and 
positive suggestion which I am mak
ing. I am of the opinion that the 
same norms which the Government 
utilises while fixing up the prices of 
Industrial Products could equally be 
utilised for fixng up the prices  of 
agricultural produce, including beedi 
tobacco. That i3 a concrete question 
which I would like to put to him.

Here, Sir, I would like to refer, 
with your permission, to one thing; 
there is nothing unparliamentary. Sir, 
w© had the privilege of inviting you 
to inaugurate the Bharat,  Krishak 
Samaj 20th Convention at Kolhapur 
and there you made a speech. I am 
referring to the Speaker, not to you, 
Mr. Minister.

MR. SPEAKER: The Chairman of 
the Bharat Krishak Samaj was speak
ing.

PROF.  MADHU  DANDAVATE: 
Speaker is the Speaker  throughout
the country, Sir.

PROF. N. G. RANG A: He  was
Chairman of Krishak Samaj.

SHRI  CHANDRAJIT  YADAV 
(Azamgarh): You really spoke there.

SHRI ATAL BIHARI VAJPAYEE 
(New Delhi): You seldom speak here.

PROF. MADHU DANDAVATE; And 
when you spoke there, you tried to 
criticise the present structure of the 
Agricultural Prices Commission. Sir, 
you specifically mada .a concrete sug
gestion that the entire Agricultural 
Prices Commission must be reconsti
tuted with better representation to 
the agriculturists. That is what hon. 
Speaker has suggested. So, I would 
like to ask this question through his 
mouth. May I know whether  you 
would accept this suggestion  which 
has been made by the hon. Speaker 
in that famous convention at Kolha
pur? Not only that. As far as the 
growers are concerned and as far 
as the small traders are concerned,...

SHRI M. RAM GOPAL  REDDY 
(Nizamabad): Please leave something 
to us also.

PROF. MADHU DANDAVATE:  I
will leave Sugar for him, Sir!

There must be liberalisation of cre
dit. And here, I would like to give 
one important  quotation  dated 29th 
March, 1980. Mr. Sambasiva Rao had 
announced on the 29th March, 1980 
that ‘there was very good demand for 
tobacco from overseas’ Fouyers,  but 
stocks were not offered, for want of 
credit accommodation from commer
cial banks’. Mr. Rao had suggested 
that ‘a credit of Rs. 100 crores 9hould 
be given every season, instead of Rs. 
40 crores as at present’. The Reserve 
Bank has not sent any directive in 
this respect. What is the thinking of 
the Government? Is the thinking of 
the Government in tune with  the 
thinking of the hon. Speaker? Be-
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cause, hon. Speaker, at this Kolha
pur Conference  very  categorically 
said that as far as the  industrial 
houses are concerned,  the Reserve 
Bank has been very liberal and the 
banks have been very liberal, in ex
tending credit facilities. But, when it 
comes to the agriculturists and  the 
small farmers (particularly marginal 
farmers and small farmers)  these 
credit facilities are not easily made 
available. Therefore I would likr. to 
know whether th.e Government will see 
that these credit-worthiness  norms 
are changed. If the Reserve Bank’s 
ĉredit facilities are made available, 
in that case, even export would be 
possible. I would like to point out to 
you that the problem of the beedi 
workers is closely related to the pro
blem of the tobacco growers. And I 
am very happy to know that  the 
workers and the agriculturists have 
forced a united front in Nipani and 
other parts of Karnataka. If the gro
wer is able to get better price for the 
agricultural produce, it can percolate 
down to the agricultural labour. But 
beedi workers today are not able to 
get even the minimum wage. As far 
as these beedi workers are concerned, 
large sections of them are  women. 
They are not able to get minimum 
wage. They are not able to get mater
nity benefits. They could not get many 
other facilities including credit facili
ties. So, they decided to have a satya- 
graha and they had to face a lathi- 
charge.  I do not want to bring in 
here the details of it because that is 
a law and order problem and  you 
cannot answer that.

*r*>rr*r =rmfr (f̂rrc) : 
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PROF.  MADHU  DANDAVATE; 
When you become a Minister, you 
can reply to that.

J 5fl  $r
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PROF.  MADHU  DANDAVATE: 
I would like to ask the hon. Minister 
whether it is not a fact that the profit 
of the beedi manufacturers per day 
is Rs. 35 lakhs and the Government 
gets an excise of Rs. 150 crores an
nually. In spite of this huge income, 
the beedi workers are not able to get 
a minimum wage,  particularly the 
women  are  subjected  to  a  great 
harassment. I hope the hon. Minister 
will take all the aspscts into  the 
account and some problems which are 
related  the  agricultural aspects. 
soniB  problems  which  are related 
to  the commerce aspect.  both 

of them will be taken note of by the 
respective Ministers and I hope and 
trust that as indicated by himself, if 
necessary, certain amendments will be 
introduced in the Indian  Tobacco 

Trade Act. I can assure you that wher

ever the kisans, the agriculturists and 
the common people are concerned and 
if they are able to gain by constitu
tional amendment—though the oppo
sition is opposed to the Constitutional 

amendment, but do not take it for 
granted that we are opposed to this 
amendment also—whichever  amend
ments are brought forward in favour 
of the common people, the Opposition 
will go all out for supporting them 
so that the interests of the agricultu
ral workers will be safeguarded.  I 
would like to know whether  such 
amendments will be coming forward. 
I want a specific reply from the hon. 
Minister.

SHRI KHURSHEED ALAM KHAN; 
Sir, I am grateful to the hon. Member, 
Prof. Madhu Dandavate. I know his 
high order of intellect and I really 
cannot match with his intellect, but 
still I would like to explain my view 
point and the view point of the Gov
ernment. As I have stated in my state
ment, if necessary, the Tobacco  Act 
will be looked into very carefully and 
whatever is necessary regarding the 
amendments will be considered and 
necessary action will be taken.  I 
would also like to inform the hon. 
Member that there was  already a 
Study Group which had been appoint-
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cd to look into all aspects of  this 
problem and they have already sub
mitted a very comprehensive report 
containing about 165 recommendations 
which cover most of these  aspects 
which the hon. Member has mention
ed. Surely we would look into them 
*>nd at the moment the report  is 
under process and as soon as the pro
cessing is over, it would 'be possible 
for us to take a decision regarding 
some of the important recommenda
tions of this Study Group.

H ere in this particular Act, I would 
like to mention that the main thrust 
is about the Virginia tobacco and the 
hon. Member has referred to Sections 
19 and 11 of the Act. I would also like
0 submit very humbly to the hon. 
Member that these Sections also per
tain to the Virginia Tobacco in parti
cular. Regarding some of the sugges
tions of the hon. Member, there also 
1 would submit that they would be 
considered in so far as the Virginia 
tobacco is concerned and not  the 
other tobacco.

As regards the overlapping between 
Ihe functions of the Agricultural Pri
ces Commission and the  Tobacco 1 
Board, I assure the hon. Member and 
this August House that this will not 
be allowed and there will be no over- 

1 lapping.

E yarding the representation of the 
growers, I think it is a valuable sug
gestion from the hon. Member and 
it would certainly be taken into con
sideration.

Now, regarding the reorganisation 
of the Agricultural Prices Commission
1 suppose that my hon.  colleague 
sitting here will make a note of it 
and certainly he will keep it in view.

Regarding registration  also, it is 
basically about the Virginia tobacco, 
but when these recommendations of 
the Study Group are taken for con
sideration, I hope this will also  be 
considered very seriously.

PROF. ' MADHU  DANDAVATE: 
How is it that they are kept out of
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registration, but they are allowed to
remain on the Board and frame policy?

filRI KHURSHEED ALAM KHAN: 
This aspect will also certinly be con
sidered. But I would suibmit  very 
humb v that tobacco is not the only 
item. There is the chewing tobacco, 
the snuffing tobacco, as also the hooka 
tobacco which is particularly grown 
in my district. Taking all these tobac
cos together, ths dimensions of the 
problem will be so big and the finan
cial implications colossal.  Therefore, 
all this needs a study in depth and 
only then some conclusion can  be 
arrived at.

With regard to the cost of produc

tion, I would like to share the infor

mal ion that I have, with the  hon. 

Members. According to our informa
tion, the c0:’t oT production of beedi 
tobacco is Rs. 4.50 per kg., while the 

price that has been asked is Ks 10 

and Rs. 15 per kg. From this it is 

obvious that such a high price can

not be afforded because beedi is used 

and smoked by the people from  the 

weaker section of the society  and 

common people.

PROF. MADHU  DANDAVATE; 

The cost is Rs. 1300 per acre.

SHRI KHURSHEED ALAM KHAN:
1 have only mentioned the cost  of 

a kilogram. I can check up about the 

cost per acre also.

As regards the recommendations of 
the Committee which met on the 24ih 
of February, 1931, the suggestions that 
were made, were that the Govern
ment should take over the monopoly 
procurement of tobacco. Taking over " 
monopoly procurement means provi
sion of lot of infrastructure besides 
the  financial  implications.  There 
should be adequate storage capacity; 
there should be available at least more 
than Rs. 100 to Rs. 125 crores for this 
purpose only. And then if monopoly 
procurement is resorted to in respect 
of beedi tobacco, how can we leave 
out the hooka tobacco, chewing toihac- 
co or the snuffing tobacco.



(ShriKfiursheed Alam Khan)

12.38 hrs.

(Mr. Deputy-Speaker in the Chair)

As regards the prices of tobacco, 
the latest information that we  have 
indicates that the prices have  not 
fallen and there is no distress sale of 
tobacco. Therefore, there was no need 

for any agency to intervene in the 
purchase of tobacco. For instance, the 
cost of production of Virginia tobacco 
is only Rs. 7.50 per kg., and the mini
mum support price that has  been 
fixed is Rs. 8.25 per kg. Therefore, 
when the production price  of the 
beedi tobacco is Rs. 4.50 per kg., how 
we could fix the procurement price 
at Rs. 10 or Rs. 15 per kg. because that 
will really be an unrealistic approach 
to the whole problem...  (Interrup
tions). I am placing the facts as  I 
know them or as these have  been 
made available to us.

Regarding representation  of  the 
grower? in the marketing committee, 
in all these major tobacco  growing 
States, the marketing committees are 
there and the State Governments have 
really to take more interest in this. 
We would also draw the attention of 
the State  Governments  that  they 
should provide  more representation 
in the marketing committees to  the 
Tobacco growers.

PROF. MADHU DANDAVATE: In 
your Statement on page 2, you have 
said that if there is no parity between 
demiand and supply, then the remu
nerative prices or fair prices cannot 
be given. And you have said that over
production is a great problem some
times. I have made a very concrete 
suggestion and have asked for  your 
reaction whether you are prepared to 
utilise over-production for  nicotine 
and fertiliser.

SHRI KHURSHEED ALAM KHAN: 
Sir, this is a question which has to be 
looked into carefully by the experts 
as to whether Tobacco could be used 
as a substitute particularly for  the 
manure which is used these days for
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the various crops. This is a very im
portant thing and about which it is 
difficult for me to give a definite ans
wer at this moment.

SHRI BAPUSAHEB PARULEKAR: 
(Ratnagiri); Mr. Deputy-Speaker Sir, 
it was on 24th of February, as the 
statement mentions, that Tobacco gro
wers of Karnataka, Maharashtra and 
Gujarat met and passed certain reso
lutions and made certain  demands. 
Out of their demands only one has 
been referred to in the entire State
ment. According to my  knowledge 
there are 9-10 important  demands 
made at the convention whcih I would 
like to inform the Hon. Minister some 
time later. It was after about 15 day*» 
in the first week of March, the Agri
cultural Minister was requested to con
sider their problem. They also made 
a request, as far as the Statement 
goes, that they are ready to come to 
Delhi and discuss and negotiate. I do 
not know why the reuest was  not 
agreed to. They also informed  the 
Government that they would be start
ing a non-violent agitation from 14th 
of February. As no response was given 
to the demand, or the request which 
they made they started the agitation 
on 14th; and from 14th  to 6th of 
March the agitation was totally dis
ciplined and non-violent as the Police 
Report also shows. “

My respectful submission  is that 
Government should have taken notice 
of the farmers’ demand  to sustain 
their faith that it was not necessary 
to give up non-violent means to attract 
the attention of the Government to 
the demands of the agitators.

I have gone through the Statement. 
But it seems that the real problem 
of the Tobacco growers has not been 
reflected in the Statement. The pre
sent agitation, which  covers  the 
Neppani belt on both sides of Karna
taka and Maharashtra border com
prises of 45 villages and about 25—30 
thousand  Tobacco growers are con
cerned with this particular problem. 
When this is the  number of the
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Tobacco growers  who are concerned 
with this particular problem, I respect
fully submit that had we given our at
tention to this problem earlier, the tra
gedy of the 6th could have  been 
avoided. But apart from that we need 
not go in details of that aspect be
cause the Calling Attention is restrict
ed only to the economic matter  of 
this particular issue.

The |H!on. Minister has given certain 
figures.  But with due respect, I am 
unable to agree with him because I 
have here a Statement of Mr. Sharad 
Joshi, who is President of this Sanga- 
than, given on 31st March, 1981 where
in he said:

“II*_• cc.,1 of production of Tobac
co is Rs. 11.40 per Kg., but the price 
the farmers get ranges between Rs.
4 and Rs. 8 per Kg.”

This is the latest figure published 
through a Statement of 30th March 
a:.d which is reported in Hindustan 
Times. Therefore, we have to consider 
this problem. Not only this! May I ask 
the Hon. Minister through you, Sir, 
as to whether he knows that the fate 
of these 25—30 thousand Tobacco gro
wers is  controlled  by 56  traders? 
And what do they do?  They mani
pulate things to keep the prices low; 
and they play tricks, to rob the far
mers of their  dues. What  steps 
does Government intend to take in 
this matter, when 56 traders control 
3n,000 tobacco ci'mv i’.'s in this part o 
this country; and with  all  tricks
01 the trade, these  Tobacco growers 
are being looted'.’  This aspect has 
been lost sight of. as I don't find a 
single word having been mentioned 
with reference to this.

This is not a new  problem. In 
the year 1979, I find that the Mukh- 
erjee  Committee  was  appoints i- -
when Mr. Hitendra Desai was  the 
Commerce  Minister. They  have 
made detailed statements, and detailed 
recommendations.  I would ask  the 
hon. Minister as to whether any of
the recommendations  made by the 
Mukherjee Committee have been im 
piemen ted. Where  is that particular
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report?  Has the report  gone into 
cold storage?

The first problem, as 1 have under
stood it, is that the  Tobacco growers 
are not only not getting a fair price 
for their produce, but  they are also 
not getting the price within a reason
able time. I  have  some  infor
mation  which  was  supplied 
to me to-day,  th:i*  somj traders 
at  Nippani  buy  tobacco  "rom 
the farmers; they normally postpone 
payment for 6 to o months. And in 
some eases, payments  are not made 
for 2 to 3 years. What steps can you 
take?

This is not all. The tobacco far
mer becomes helpless.  He has  to 
give the produce to the same trader 
even if lie does  not  get  payment 
in time. He thinks that if the pro
duce is not given for the next year, 
he will not get payment for the pre
vious year. So, he delivers the pro
duce.  This vicious circle continues. 
There are hundreds of cases.  I can 
give names.  What steps  are  you 
going to take in this direction?

One of the Tobacco growers has
asked a question.  It is in paper 
before me; and I feel that the ques
tion posed is very relevant.  I would 
request the hon. Minister to consider 
it very seriously.  He says—I quote:

"Why the Tobacco Board which 
had assumed the powers to punish 
farmers for raising tobacco without 
permission could not raise its little 
finger against the  traders,  who 
would neither pay a fair price nor 
effect of  releasing  the  market 
from the stronghold of monopoly 
interests.  Could it not at least re
gulate them0'’

What is the answer of the hon. Minis
ter to this  query—which has been 
made by one of our Tobacco farmers?

Against this  background, I would 
like to make 7 or 8 suggestions.  I 
would also ask, as  Mr. Dandavate 
did, as to what is the response  of 
Government to the suggestions which



[Shri Bapusaheb parulekar] 
have come from Mr. Joshi ana his 
Sanghathan. The  first  particular 
demand that they have made  is for 
fixing the support price for tobacco. 
With reference to this support price,
I tried to contact the Government of 
Maharashtra to find out as to what 
is the support price  fixed, as far as 
Maharashtra is concerned. Just now,
I have received a telegram from the 
Chief Secretary, Maharashtra.

He says:

“No support prices  have  been 
fixed so far by the State Govern
ment as Agricultural Prices Com
mission, New Delhi  have  never 
called for data on cost of cultiva
tion of tobacco crop.”

I have received this at about 12.15. 
That is how we are functioning, and 
the farmers are  being slaughtered, 
and they are losing their lives. What 
is Government going to do?

The second demand  made at the 
Nippani  Conference on 24th Febr
uary was  that  the  Government 
should direct NAFED  and the To
bacco Board to see that the prices did 
not fall below that particular sup
port price. This was  the second de
mand that was made or the resolution 
that was passed. They also said that 
Government should take  immediate 
steps for organising marketing of bidi 
tobacco. The present system of to- 
abcco trade at the  buyers’ platforms 
is doing incalculable damage to the 
farmers  because  buyers underesti
mate the quality of tobacco and pay 
the lower price to farmers.  I would 
like to ask through  you from  the 
hon. Minister whether the  Govern
ment would consider introducing re
gulated markets with auction  halls 
and godown for tobacco and sale and 
purchase of all tobacco should take 
place in the regulated market in addi
tional to what Prof. Madhu Dandavate 
had  suggested. The  other  sug
gestion  which  i  would  lil̂e 
to make is that in  such  regulated 
markets—in order  that the Tobacco 
growers should get a good, reasonable 
and fair price—grading should be done
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in those particular  halls as per the 
farmers’ grades so that it should be 
accepted by the experts, and quality 
tag should be fixed to each bundle of 
tobacco and the” they should go to- 
the market. That is also one of the 
demands. I am sorry to mention that, 
when so many demands  have been 
made I find in the statement only one 
demand has been mentioned.  After 
fixation of the minimum  price  for 
each grade of tobacco, they have sug- 
guested that the bundle should be put 
in the auction in the regulated markets 
for sale, and there should be a mini
mum price for tobacco. I underline it 
and I would like to  emphasise this 
that if there is no buyer for the pur
chase of tobacco at the minimum price 
so fixed with the  tobacco tag, then 
there should be  some  Government 
agencies to buy tobacco at the mini
mum price. That is  also one of the 
suggestions which they  have made 
through the resolution.

My  esteemed  colleague,  Prof. 
Dandavate made certain  suggestions 
about the Act. I want to make two 
or three suggestions about the Tobac
co Board. Clear cut provisions in the 
Tobacco Board Act should be made to 
the effect that the price certificates or 
a clearance for the export should be 
given by the Tobacco Board after as
certaining that  the dues payable to 
the farmers are  cleared.  This will 
compel the  exporters to give a fair 
price. The Tobacco Board which has 
come into existence  mainly to help 
the farmers does not provide adequate 
representation of farmers.  The point 
had been made by Prof.  Dandavate 
and I will not repeat that. But I may 
only add that in the other organisa
tions like STC etc. provisions of re~ 
presentations of farmers should  be 
made so that they can  voice  their 
grievances, and that Board should be 
a weighty Board of  this  particular 
farmers of the Tobacco grows.

These are various suggestions which 
have been made by this  particular 
Sangathan.
MR. DEPUTY SPEAKER:  You ask
will the Government  accept  those 
suggestions.



SHRI BAPUSAHEB PARULEKAR: 
Therefore, I  would like  to  know 
whether the Government would accept 
those suggestions.  I do not want a 
reply that these suggestions are  for 
action and that they will  be under 
consideraion.  They had  been made 
long back.  Some of them had been 
referred to the Mukherjee Committee. 
Two years have passed and no action 
has been taken. I would, therefore, 
like to know what  immediate steps 
the Government propose to take in all 
the matters which I had referred to 
in my submissions.
SHRI KHURSHEED ALAM KHAN:
1 am grateful to the hon. Member for 
making suggestions.  In the first ins
tance, I would like to explain that I 
have all those demands with me that 
were passed in the meeting held on 
24th, but I did not read them out in 
order to save the time of the House. 
As regards the price of the bidi tobac
co, I have the latest information also, 
and according to my information, the 
price is Rs. 10 per kg.  Therefore, I 
would submit to the  hon.  Mem
ber to please check it up again. As 
far as I am concerned, 1 will  also 
check it up on my side and then we 
will reconcile our findings later on.

As regards  the marketing commit 
tees, I support these marketing com
mittees, as I have already stated, 
should be more active and should tak“ 
more interest in thy? welfare ol  the 
Tobacco growers, and they  should be 
\ able to really do a great service,  if 
*!f5y ffls'ftarge their duties and res
ponsibilities in a proper manner.

As I said, regarding monopoly pro
curement or the excess procurement 
of bidi tobacco or chewing tobacco or 
hookah tobacco, all this can be possible 
when the Government or the Tobacco 
Board has also the responsibility  to 
regulate the acreage or the area under 
tobacco based on the requirement or 
estimated project for the requirement 
just as is done in th*e case of Virginia 
tobacco. In the case of Virginia To
bacco  where  the  support
price  is  also  given,  the 
first thing is that the  regulation is 
there, the Board has the power to re-
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gulate the area so that there is  no 
excessive production. Otherwise later 
on it may reach the distress sale or a 
suggestion may be made that even the 
Virginia Tobacco may be used as a 
manure for fertilizer for other crops.

AN HON. MEMBER:  It becomes
costly also.
SHRI KHURSHED ALAM KHAN: 

Yes, it becomes costly also. Now, as 
regards the report about which the 
hon. Member has made a reference, I 
assure him that it has not been kept 
in cold shrdul cmfwyp cmfwyp rr.rr.z 
keeping anything in cold storage. We 
believe in looking into things careful
ly because in such  cases we do not 
accept them as an immediate challen
ge. It has to be  looked  into very 
carefully considering all the aspects, 
taking into consideration all the re
percussions, taking into consideration 
all  such  matters  which  may 
consideration,  because  doing things 
have to be taken into consideration, 
because doing things riece-meal will 
not be good. We have appointed an 
officer  exclusively  for this purpose 
and he is going through this report, 
and  he  is  processin  it  and  as 
I had already stated. 1 am sure 
that all the  good  recommendations 
which are in the interests of the grow
ers will naturally be considered. The 
Government will be very keen to con
sider them again carefully.
SHRI G. M. BANATWALLA (Pon- 
nani). But, how long will it take? He 
says that this has been going for the 
last two years.
SHRI KHURSHEED ALAM KHAN:
I would like to submit thwt two years 
had passed after the Committee was 
appointed. It is not that the report is 
being processed for the last two years. 
Now it is with us. We are processing 
it and we will try to,... (interrup
tions) You know it is  impossible to 
say that this will take only one week 
or one month. I assure j'ou that we 
will not take more time than what is 
really nccessary.
MR.  DEPUTY-SPEAKER:  Shri
Ananda Pathak. Put a straight ques
tion. All points have been discussed. 
Everything has been stated.

(Interruptions)
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MR. DEPUTY SPEAKER:  You do
hot interfere.  I am only requesting 
him. You spoil the case.

SHR1 ANANDA PATHAK  (Dar
jeeling); First of all, I would like to
rav that the statement  which  has 

been circulated to us  lacks clarity. 

Because, I could not understand what
the Minister meant by saying that the 

total pr duction of beedi,  tobacco is 

net in ronsonance with the  demand 

for the same.  What  does it me3n° 

Does it mean that the production  is 

in short or is it in surplus?  That is 

net clear here.  And. secondly, I find 

that the Agricultural prices Commis

sion has not been  anked to make c 

study of the beedi and tobacco indus
try  Why  it so?  Whenever we ask 

a question about agricultural products 

the Government's reply is  that the 

Agricultural Price Commission  have 

fixed tlic rate.  What can wc do? Why 

was not this done for tobacco?  The 

Government has not asked the Agii- 

cultural  Prices  Commission to fix 

seme reasonable price.  Therefore, I 

want b  clarification regarding this 
also.

Now, the Government has expressed 

its total helplessness by stating that 

the  Tobacco Board had been confer- 

led powers for the regulation of the 

area under the  beedi,  tobacco and 

that the Government cannot takr a 

decision.  Why?  It is a Central Act. 

Why  should the  Government  not 

amend the Act and takp the power to 

;e°ulate the entire production, mar- 

ketjng.—everything about tobacco?

Recently- I read in the newspapers 

that the Government has ?ent a study 

team to that area. But when the lead

ers of the agitation are in jail, what 

can they do?  They should have been 

sent much  earlier.  They could not 

contact. them, they could not under

stand the problem and  I  think  that 
they cannot submit any factual report.

13 00 hrs.

Therefore, it is high  time that the 
problem should be discussed. Pending 
the amendment of this  Act and the
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reconstitution of  the  Board,  they 
should be called here and the prob
lems should be discussed with them 
and their minimum demands should 
be acceded to. Also, as has been ai-> 

ready mentioned, they should not oe 

compelled to sell their produce bilow 

the cost of production.  A remunera

tive price should be given to them so 

that no tycoon can compel the farmers 

to sell their produce at throw-away 

price.  As already stated by Mr. Par- 

ulekar, the cost of production is Rs.

11.40 P, but they are compelled to sell 
their p.odu.1 at  Rs.  4,That is ver> 

horible. At least a 3oor price should be 

fix' d below which they would not be 

compelled to sell. The farmers are now 

forced to take money from the tycoons 

who dictate the price and everything 

and who squeeze them.  To save  the 
farmers, Government should advance 

liberal credit to them at cheaper in
terest, so that they can  utilise the 

money for their  agricultural opera

tions.  After the production is made, 

it should be purchased by Government 
agencies and agencies like marketing 

cooperatives at a floor price, which is 

not below  the  cost  of production. 
These are my suggestions and I hope 

the Minister will take note of  them 
and wiil reply tc them.

SHRI KHURSHEED ALAM KHAN: 

In the first instance, T am sorry if the 

hon. member has not  been able to 

understand something of what I have 

said  in  the  statement.  If  I  had 
not been able to explain properly, it 

is my mistake.  There I have tried to 

explain whatever is necessary  to he 
explained.  As regards the  cost of 

production being Rs. 11, if it fs Rs.
I am sure you cannot buy the beedi at 

the price at which you are getting it 

today. So, as I stated earlier.  the 
cost of production is not that high as 

has been stated by the hon. member. 

As regards the amendment which the 
hon. member has mentioned, I have 

already replied to the other hon. mem

bers that this matter is receiving at

tention.  Particularly  where  it is- 
necessary to regulate the production 
of tobacco of various kinds, it will be
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necessary to equip the- Tobacco-Botnu
with necessary powers to ensure that 
they can also regulate the production, 
so that'pi oduction would be in conso
nance with the requirement. It should 
not be in excess so that it may  be 
used  manure. That is what 1 have 
tried to explain that it should be in 
consonancee with the  require
ment of tobacco.  The  Agricultural 
Priccs Commission is always seized of 
this matter. But  reference can be 

made to them only when there is also 
a provision that we can regulate the 
arrangement unaer tobacco, hen only 
can request the APC to consider the 
fixation of minimum price.  The rest 
of the questions raised by the hon. 
momber are almost identical, to which 
I have already replied.

MR.  DEPUTY-SPEAKER:  Shri
Shivkumar Singh.k

fat* 5TfT (’T̂ T) :

tttwtst   ̂ qt̂

rr % ̂frf̂rn; i ww mm i

MR. DEPUTY SPEAKER: Put your 
question.

*t nr* f <ttt

JT̂ uf to 1

f̂r 1 1  qt̂

TK ̂ WtfaHT I

'  MR. DEPUTY SPEAKER: You leave 
■ '’a4, to me.  Are you putting your 
question or not?

«ff f?Tq f<TTT  5TfT : ^  Tl IT

<$5 t  1 1

*TRjfta 'B'qrwTiT  c*TM[*r«?or

's&m? sft srrer |  grp  | i 

m mix |

^ qr

fvypff % f̂rtT w

> ft, ̂  qr  tott | i  «rr*

| fa  wffarr |  f̂r %

fa;3R |  *fr

f̂Rr\  fa'Tdr t 31

TT̂fl̂PTT ft T̂fTf *ft q*ri5

ĉT TT f I

snrer ̂  ̂  | fa sft  fsrtfferq: t 

| it snfe

f̂T ̂   r̂aT | 1 *pT ̂  t fa

^   *TFT  300 wr  |

sfrr   ̂ qT *fr  w* f̂fr

I I  rR̂ % frqFT ̂

31 f q̂rr f̂ H "tfa*

^  **fr 12 ̂ qq; ff̂fi ^

nff fq’̂TcTT I I  ̂  5

5ffq?fT ̂Tf̂l 6 ̂vJ ffT5fl it

srmr 25  f̂ n qT  ht 

t 1 S3 ctt̂  ĉ'T̂ ?rh

% ̂  ir sft  arfr  |

«t efi f̂ rnf  fârrr | ?t1t ̂ fr 

OTftspTWf ̂1 fq-(Tar | I V?

3T3T *r̂ pr TO I

 ̂?flT  qmr̂ft % JTisq- f̂ T

f̂zrr ̂ ht ̂ T%rr 1 

?nft  prterr 4
nrfr̂  f̂ R ^^rit irir $

q̂-?r wr it  :

“. . . . I-fqr  irqpH  qfr̂’ 

famftrT TO qTT m̂ tTi n  ?T ̂ TPT-

n̂r̂r | ?fk ̂ $ ̂TTf̂r̂ i  ?̂rr- 

nff fq-̂f I 

fsN̂no;  |  ?qrT  '̂i 

«ft̂?rr *ft 1”

T̂fê' it ̂ft ̂ 7TT  ft   ̂n §T 

f̂fT  TnnJftJT ĝ£f 

5:̂ ̂  |m fl»rr 1 %w frf«sr srsrpr

| ?rV?: ̂   % fawrti

'iWlW ̂  ̂ cf  f̂TT̂  5nTĉ
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fw ̂TRT  I  cT̂RT̂ «PT

5TR  ^ 'T̂ TT 3frT

srŝt ff | 1 str srpit | t̂r 

t̂ô pt Terror 3Rfc*F, 

tfk ̂t̂rrt ir flcn 11  so srfo

9R  p̂iTRT *T flcfT  |  20

srf̂RT -̂?rfĉ sfr  Jr ̂<rr  | i

*t̂rp̂  *r faOtft

% ?tr *ft srrfw | i

»̂"T 3TFTf) 'jft qfft TT  J'S sffcr 

# SrfaR m̂\ t itr *rt ̂ R % f̂r 

*TfT <R I I m‘3  IWRT ̂T

qfŝff ̂t  r̂nmr̂f Trq̂r fqrisfr ^VO

■?3T t| t I it  3T %

l̂F> STFĤR  4<n,  'tr̂.STT  %

'■tft ̂tîfr ̂ R̂Tr *rm 1  ^

fircrRf ̂  m *r  «rr 1 A ?fr
^ fa?SR g 1  4' *ff *TRcfT g fo

faflRf ̂1 Tt̂TTT̂ 5TTW3! fw?ft\s
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f̂qr %Cr\  n̂ ŵrnr  t̂f̂ m
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SHRI KHURSHEED ALAM KHAN: 
In my opening sentence I have exr 

pressed my sympathies with the vic
tims of this unfortunate incident. But 
the hon. Member has widened  the 
scope of this Calling Attention; he 

has brought in sugar, potato and other 
things.  The basic question,  which 
he has put. regarding  tobacco  I 
have already  answered. There  is

nothing more that I could  add.

SHRI M. RAM GOPAL  REDDY 
(Nizamabad): It is very unfortunate 
that this Conference was held at  a 
very sensitive area, bordering  Kar
nataka  and  Maharashtra.  What is 
the political significance of choosing 
such a sensitive area?  I would  re
quest the  Government to consider 
sympathetically the demands of the 
tobacco  growers.  But the Govern
ment should put down with all the 
power the stone throwing and Rdstha 
Rokh0 movement.  Is it a fact  that 
only 56 merchants have been  pur
chasing all the tobacco from the grow_ 
trs and that they have not paid the 
amount?  Since it is a joint respon
sibility of the Government, I would 
like to know from the Home Minister

whether  he is going to use the 
National Security Act in this case or 
not.  After all, for what purpose has 
this Act been passed?  These people 

loot the  kisans  and  become multi 
millionaires and crore-pathis.  If he 
is not going to use this Act or some 

other laws, we have to start an agita
tion against our own Home Minister 
from the Congress Party.

Secondly I want to know from the 
Minister how much tobacco is being

consumed in beedi, for chewing, for
hooka, for snuff and how much  he 
expects to export.  Moreover, about 
unremunerative prices, the traders are 
manipulating the prices and making 
them unremunerative.  So, I would 
like to know whether the Government 
is going to advise the State Govern
ment to form the cooperative socie
ties. Already I am informed that the 
Chief Minister has sent three top 
officers of the Government to advise 
the people to start cooperative move
ment in this field also.

As you know,  Maharashtra and 
Karnataka are the home of coope
rative movement.  They have done 
wonderg in so many other fields. So, 
why should they not start the coope
rative movement in respect of tobacco 
also?

Prof. Dandavate has said so many 
things, but he has not condemned 
these violent activities. As you know, 
no kisan indulges in any violent acti
vity.  It is the anti-social  elements 
that enter into the Kisan conference 
and so, these people should see that 
the anti-social elements are kept out. 
Why have not they done it? Recent
ly we had a mamoth gathering of 25 
lakhs of kisans.  We never allowed 
any anti-social elements in it. (Inter
ruptions)  No other political party 
can do it except Mr. Vajpayee’s party. 
Whether we agree with him or not, 
they are disciplined an̂ they are no 
anti-social elements.  (Interruptions) 
That is a fact.  N0 anti-social  ele
ment can enter this.  Similarly,  it 
cannot enter in our Congress organi
sation also.

Sir, I want to know from the Min
ister what concerete steps he is going 
to suggest for the tobacco growers so 
that We may be satisfied.  After all, 
we are the biggest party and we have 
got the biggest following of the kisans 
with us and we have been very sym
pathetic to them. Moreover, these 
kisans of Karnataka and Maharashtra 
have built the  economies of those 
States—and Sir, your State  also—so 
strongly that no agitation can destroy
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the base of economy in those  two 
States.

(Interruptions)

SHRI KHURSHEED ALAM KHAN;
Sir, regarding what the hon.  Mem
ber has said, whatever is the political 
angle of this, I am not concerned 
with because I am concerned  only 
wuh the economic part of it and that 
I have  been  answering.  Whether 
Rasta Roko is the responsibility  of 
those people or not ,it is for somebody 
else to look into. I quite agree with 
the hon. Member that the cooperative 
movement is the best movement which 
can help the growers and the cultiva
tors and I am sure the State Govern
ments concerned will look into this 
and we would also certainly like to 
draw their attention to this fact.
As regards kisans, I also agree that 
they are not violent and I feel  so 
because I am also doing a little bit of 
‘kisani’. So, I feel that I am also a 
kisan and I have never been violent 
in my life and so_ I quite agree that 
they are not violent.  But who  ex
ploits their sentiments. I do net know.

PROF.  MADHU  DANDAVATE: 
You are violently peaceful!

SHRI KHURSHEED ALAM KHAN:
Sir, the hon Member wanted to know 
the break-up of the quantity of snuff, 
tobacco, hooka tobacco and bidi  to
bacco.  I have got the total  figure 
of bidi tobacco, which is about 160000 
tonnes per annum, that has  been 
produced recently.  Unfortunately  I 
am unable to give even the average 
because I neither smoke  nor  take 
the snuff -nor chew pan.  Otherwise. 
I would have given something on the 
basis of my own averages and  that 
might have given a rough idea about 
it.

SHRI M. RAM GOPAL  REDDY: 
Sir, for what purpose We have passed 
t .e National Security Act when  we 
cannot use it?

SHRI KHURSHEED ALAM KHAN; 
Sir, this s the subject about which 
T am really not in a position t0 ans
wer.
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STATEMENT RE.  WITHDRAWAL 
OF MONEY FROM CONTINGENCY 
FUND OF INDIA FOR SETTING UP 
ECONOMIC ADMINISTRATION RE

FORMS COMMISSION

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI yOGENDRA  MAKWANA): 
Sir, as the Hon. Member are aware, 
the Government of India have set up 
on 5th March, 1981, an Economic Ad
ministration Reforms Commission un
der the Chairmanship of Shri L. K. 
Jha. The Commission would provide 
an institutional arrangement for ad
vising Government on certain impor
tant areas of economic administration 
and on matters involving interaction 
between different sectors of govern
ment activity in this field.  Initially, 
the Commission will review tax ad
ministration, its rationalisation  and 
improvement, the use of non-tax de
vices for raising the level of savings; 
establishment of new economic order; 
and rent control laws prevailing  in 
the country. It would also deal with 
such matters regarding the economic 
administration and its reforms as may 
be referred to jt by Government from 
time to time.

2.  The Commission will be within 
the administrative  purview of  the 
Cabinet  Secretariat.  The  Demand 
for Grants of this Ministry for the 
year 1981-82 are already before the 
House for consideration.  The expen
diture on this ‘New Service'  could 
not be foreseen and has  not been 
incorporated in the Budget provisions 
for the year 1981-82.  Tha Commis
sion is required to begin its  work 
early and submit its reports.  Delay 
in providing the fund would not be 
in public interest.  Funds for meet
ing the expenditure on setting up of 
the Commission and for meeting the 
day to day expenditure, viz. salary 
and allowances, office expenses  n̂d 
Travel expenses, etc. have to be pro
vided. It is accordingly proposed to
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